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BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH NEW DELHI 

IN IA 867& 868 

IN 

EA 36/2023 

IN 

OA 329/21 
IN THE MATTER OF 

DEBANSHU BOSE                                                                          APPLICANT 

VERSUS 

AGRA DEVELOPMENT AUTHORITY & ORS                                 RESPONDENT 

AND IN THE MATTER OF: 

1-Mahendra Kumar Saraswat 

2- Dori Lal Yadav                                                                              INTERVENERS 

 

 ADDITIONAL DOCUMENTS FILED ON BEHALF OF AFOREMENTIONED 

INTERVENERS IN IA 867& 868 
 

The above-named Interveners most respectfully submit these Fresh Additional 

Documents for kind consideration of this Hon’ble Tribunal in continuation of earlier 

submissions, highlighting persistent non-compliance of orders of this Hon’ble 

Tribunal and continuing illegalities causing environmental degradation and grave 

hardship to residents of Nalanda Town Colony, Agra. 

 

1.  BACKGROUND 

1.1  This Hon’ble Tribunal, vide orders dated 24.03.2022 and subsequent 

proceedings, took serious note of environmental violations in Nalanda Town 

Colony, including absence/inadequacy of sewerage infrastructure, defective 

sewage treatment arrangements, and failure of statutory authorities to 

discharge their obligations. 

1.2 This Hon’ble Tribunal had also directed Agra Development Authority (ADA) 

to change its attitude and take effective remedial measures. However, no 

meaningful compliance has been made till date. 
 

2.  CONTINUING NON-COMPLIANCE BY ADA 

2.1 The major internal development works, common facilities, and promised 

amenities of the project remain incomplete. 

2.2 Internal sewer lines are still defective, damaged, choked at several places, 

resulting in overflow of sewage, foul smell, insanitary conditions, and 

public health hazards. 

2.3 ADA, instead of enforcing compliance against the Builder/Developer, is 

continuously attempting to shift its statutory responsibilities upon helpless 

residents. 

2.4 Repeated notices issued by ADA to the Builder have not been effectively 

enforced. 
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3. ILLEGAL PRESSURE TO FORM RWA 

3.1 ADA has repeatedly pressured residents during proceedings and otherwise 

to form a Residents Welfare Association (RWA) and take over maintenance 

of the STP. 

3.2  Under Section 14(2) of the Uttar Pradesh Apartment (Promotion of 

Construction, Ownership and Maintenance) Act, 2010, initiation for 

formation of RWA/Association lies upon the Builder only after:  

o Completion of internal development works; 

o Completion of common facilities; 

o Provision of promised amenities; 

o Completion of project in all respects; 

o Issuance of Completion Certificate/Completion approvals. 

3.3 In the present case, most internal development works and amenities remain 

incomplete. Therefore, coercing residents to form RWA is wholly illegal, 

premature, arbitrary, and contrary to law. 

 

4. UNDERSIZED AND UNCERTIFIED STP 

4.1 The Sewage Treatment Plant (STP) installed in the colony is still undersized 

and inadequate for actual sewage load. 

4.2  No valid sufficiency certificate, design adequacy report, or technical 

compliance certificate has been obtained from any competent independent 

expert agency. 

4.3 Despite this, ADA is attempting to force residents to take over operation and 

maintenance of the said uncertified STP. 

4.4 Such action may lead to untreated sewage discharge, environmental 

pollution, contamination of water bodies, and recurring health risks. 

 

5. FAILURE OF ADA TO ENFORCE LEGAL OBLIGATIONS 

5.1 ADA has failed to ensure compliance of: 

Clause 14 of Agreement executed between  

o ADA and Builder; 

o Relevant lease/license conditions; 

o Provisions of Section 33 of U.P. Urban Planning and Development Act, 

1973 (as applicable); 

o Orders of Hon’ble High Court, Allahabad dated 05.12.2016 in Writ-C 

No. 58986 of 2016; 

o Orders/directions of this Hon’ble Tribunal. 

o Instead of proceeding coercively against Builder, ADA is misusing 

authority against residents. 

 

6. FAILURE OF UPPCB AND DISTRICT AUTHORITIES 

6.1  Uttar Pradesh Pollution Control Board (UPPCB), being statutory 

environmental regulator, has failed to ensure effective enforcement of 

environmental norms and Tribunal orders. 
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6.2 Environmental Compensation of Rs. 2,13,98,438/- imposed upon Builder 

remains unrecovered / not effectively recovered. 

6.3 The Builder challenged the same before Hon’ble High Court Allahabad. 

However, no protective relief has been granted by Hon’ble High Court. 

6.4 Hon’ble High Court vide order dated 15.05.2025 directed continuation of 

recovery proceedings, yet recovery is not being effectively ensured by 

UPPCB and District Administration. 

6.5  Environmental Compensation of Rs. 2,25,00,000/- imposed upon ADA has 

reportedly been deposited with UPPCB, but proper utilization in restoration 

measures is not known. 

 

7. CONTINUING ENVIRONMENTAL DAMAGE 

7.1  Due to inaction of authorities and Builder: 

o Overflowing sewage continues;  

o Unsanitary conditions persist; 

o Foul smell affects residents; 

o Risk of groundwater contamination exists; 

o Public health is endangered; 

o Environmental norms are repeatedly violated. 

 

8. CAUSE FOR FILING PRESENT DOCUMENTS 

These submissions are being filed as the issues raised in earlier additional 

documents remain substantially unresolved, and the authorities continue to 

evade their statutory liabilities. 

8.1 Copies of letters, representations, complaints, reminders, and follow-up 

communications submitted by the Interveners to ADA and UPPCB are also 

attached herewith for kind perusal of this Hon’ble Tribunal. 

8.2 Photographs and other material showing overflowing drains, damaged 

sewer lines, sewage discharge, and incomplete development works are 

also being filed. 

 

PRAYER 

In view of the above facts and circumstances, it is most respectfully prayed that this 

Hon’ble Tribunal may graciously be pleased to: 

1. Direct ADA to take immediate coercive and lawful action against the Builder for 

completion of all pending internal development works, common facilities, and 

promised amenities. 

2. Direct ADA not to illegally compel residents to form RWA before lawful 

completion of project and statutory compliances. 

3. Direct ADA not to force residents to take over operation and maintenance of 

undersized / uncertified STP. 

4. Direct ADA to ensure compliance of Clause 14 of Agreement executed with 

Builder.   
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5. Direct ADA to ensure compliance of Section 33 of U.P. Urban Planning and 

Development Act, 1973 and all other applicable legal provisions. 

6. Direct ADA to comply with orders of Hon’ble High Court Allahabad dated 

05.12.2016 in Writ-C No. 58986/2016. 

7. Direct UPPCB to ensure compliance of environmental laws and orders of this 

Hon’ble Tribunal. 

8. Direct UPPCB and District Magistrate, Agra to ensure immediate recovery of 

Environmental Compensation of Rs. 2,13,98,438/- from Builder. 

9. Pass appropriate orders regarding lawful utilization of Environmental 

Compensation amounts recovered from Builder and deposited by ADA for 

environmental restoration and compliance works in Nalanda Town Colony. 

10. Pass any other order(s) deemed fit and proper in the interest of justice, 

environment, and residents. 
 

Filed by: 

                                                      
Mahendra Kumar Saraswat                                   Dori Lal Yadav 

Intervener No. 1                                                      Intervener No. 2 

 

 

 

Date: 20/04/2026 

Place: Agra 
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